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Q.EELC.E. OF HiE.?RINC_IPAL DI5TRI.CI.&_&E§§1Q 
TLS DELB1

EKEQF. CHA.lRPBRSON.(15LI3_QTIO1\lL3.QI@/lLIT.EL
EBA .ELEC.'1.'ZQ1.\L9e2ll2&No /EC/DBA/2025 D ma 25.02.2025_ 3.

To,
Sh. A1111 Sharma, I-Iony. Secretary,
Delhi Bar Association,
Tis Hazari Courts, Delhi.

Sub: Communication dated 24.02.2025 received from Hon’ble High
Court of Delhi.

Respected Sir,

l an". i:"..<'.:';c1eti Lu :'t::-uard the cop) oi‘ communication dated
2‘-1.02.2025 reeeixed fruni. the Eforfhie liigh Court of Delhi. wherein a
request has been made h) .=\d\oea'.e Sh. lei Ram (iarg. Rohini Court as well
as by e-mail dated U? 02.2.1125 t'dtTt\t‘.}'I‘I10‘..tSl_\ ) for tiling nomination through
c-tiling process in order Lo amiti naper \\as'.age and public nuisance. I am
directed to request );:u:' ;_yuodseI' to :al~e appropriate steps in the aforesaid
matter. it any. needed a". _\o;.:- e-~-.1? as “ell as to adhere to the guidelines
provided in the _it;tj;_wt".e:*.'. of Lair: Sbalma efi Ors Vs. Union ofludia & O15
for conduct ml" LflL‘L".It‘-Z".

2‘ c > .e H. K, Yours» Sixneearely.
H vi’ .

{;‘.'. /‘-juf A. ‘,~ 31,6 0. ()l‘fiCcl'.,

3 21¢ _- ._ ..~ »~' ileetion Committee DB/-\ 2024

linclz (Top) tit'ct\m:n.,::ieatit»:1 daied I‘~l.Uf3.2t)25 otthe llon'ble High Court
0l'l)elhi.

No. l °§ 7-l /EC/DBA/2025 Dated 2 5 FEB 2025
Cog); to-
ll The Registrar (iene:'aI, llorfhle l£Ei__i*. (‘uuri of‘I)eIi*.:. Ne“ Delhi.
2) ll0n).Secreta1'). liar (oaneii ti.?'f)trQ*".‘= uith 1"

lfHll}'. at their end.
2) PS to l.d. Principal E)€»~'_:":e'. at §c:<.~,“.):‘_\@i~_;d£__1L-{llQ5)_ 1]](_‘_ [)c]hi_
3) PS to l.d. Principal ilisirie‘. & Sessitatzs lutlgc (\l\-L51). ll l(_'_ I)c]hi

equesi to take necessary action.

WY Ihe l)ealing./\s.si.~z1ant. Vt ehsite t'u:"-1-.i11ee. its Ha/ari (fourts. Delhi with
direction» to upload the .~ame tn". '.Y~*.: official uehsite ol'l)elhi District Courts
lira lla/ari (hurts. i)eIE“ i

57 R81 I l’"'*1"¢lllliUl. .':5€'. §)eIi~E \\-1:“ -tizreeiien In di:»pla\ the same on all
notice hoards and u'..*.er ::eeessa:'\ - .-aeea ' 3 3 " .
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\odai Uilieer. lilection Committee
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U,-,6 _ men COURfl'_()l'TI)l'1l.lll =N1twmu.|11

N0. L;*-§l-~D“¢/Mt11-&£‘<=m-<1.cell-I/lamccttnnn-tel Courts) Dated: 510. 0a.&o&s.
From

Tl)‘: Rcgistrar General
I-ligh Court ol‘D¢lhi
New Delhi

To

1- l3‘lCCll0I't Commissioner! Returning 2. The Election Commissioner!
1 (F MI‘ _ _ Returning Officer, AOr _ Election ol Shadara Bar (For Election oi‘ Central Delhi Coun A

Assocmuonh ' y Bar Association),
Shahdara Bar Association, . Central Delhi Court Bar Association,

i Karkardooma Courts Complex, Delhi. Rouse Avenue Court Complex, New ‘
Delhi.

l 3. The Election Commissioner! Returning *4. ‘ The Election Commissioner! l
Omcerv Returning Offieer,
(For Election of Dwarka Court Bar (For Election of Saket Court Bar
A55°°1ali°1ll» Association),
Dwarka Court Bar Association, Saket Court Bar Association,

l Dwarka Court Complex, New Delhi. Saket Court Complex, New Delhi.
l 5. The Election Commissioner! Returning 6. The’ Election Commissioner!

1 Officer, Retuming Officer, A
(For Election of New Delhi Bar ‘(For Election of Rohini Court Bar .
Association), ‘ Association), .

1 New Delhi Bar Association, Rohini Court Bar Association,
Patiala I-louse Court Complex, New Rohini Court Complex, New Delhi.

. Delhi. ' ‘

7. The Election Commissioner! Returning
Officer, p
(For Election of Delhi Bar ‘
Association),
Delhi Bar Association, _

L Tjsl-Iazari Court Complex. I3B1111- . _. . _

Ref‘ Letter dated 06.02.2025 reeeivcd_from_ Mr. Jai Rani Gnrg, Advocate, Rflllini
Equrts and mail dated 07.02.2025 received anonymously.

Sir,

I am directed to forward herewith a copy of letter dated 06.02.2025 received tiong
Mr. Jai Ram Garg, Advocate, Rohini Courts and a copy of mail. dated 07.02.2025 receive
anonymously and request your goodself to take appropriate action in the matter, if any, at your
end.

Yours faithfully

(5%: Kaur)
Deputy Registrar (Mgt. & Coord. Cell-I)

For Registrar Genera

Encl.: As Above.

\
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Date: 06/02/2025
Tu.
The Hon‘l\le t‘hicf.lustirc of India
SLIP-t1*n1t~ t‘ourt of India
Tilatk i\l;irg. New Delhi - l 10001 -

_Sut;_iect:, Requestfor grivirtgdirection to the Bar, Council_Of.DelhiJgHigh Court
Of Delhi and All District Bar Association for filling, Nomination throggh E3
Fitiyngfrocess to Prevent Pa per Wastage and Public Nuisance

Respected Lordship, -

I write this letter to bring to your kind attention the issues arising from the
current nomination process for Bar Cotmcil elections, which involves excessive
paperwork and causes sigiriiiiicaritidisturbances within the court premises.

The manual nomination process results in substantial paper wastage, which
could be avoided by implementing an e-filing system. Additionally, the Hon’ble
Supreme Court and various High Courts across the country have already adopted
c-filing for judicial proceedings, making the process more efficient and eco-
friendly. The same principle can be applied to the Bar Council nomination process
to ensure smooth and paperless filing-

Moreover election rallies conducted during the nomination period createI

chaos in court premises. These rallies not only include advocates but also non-
advocates leading to unnecessary crowding, noise pollution, and inconvenience to
the general public. Many citizens visiting the courts for justice are pushed and
harassed due to these large gatherings-

Furthermore it has been observed that several advocates actively participate9

in election campaigns and rallies instead of‘ attending. court proceedings,
subsequently making excuses before the judiciary about their engagement in the
election process. Tl‘ltS CllSt‘tIplS_]l.lCllCl3l work and goes against professiopa ethics
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To
L\The Chief Justice of Delhi High Court, K

\ I  

*5 g Anil Kumar
it ta! _g __.___ _____,_______._.... t .- i -

_ I

Nuisance in Court Premises Due to Advocatesid: Complaint Regarding
elebrations

__ _, __-.- ~---- -" "

.. - - - ~ ~. ' 2 04:27
From :\'i1ay Sharma <delhihighc0urt@n\C.ln' Fri, Feb O7, 20 5

Subject : Fwd: Complaint Regarding Nuisance in Court Premises
Due to Advocates‘ Celebrations

To :Anil Kumar <aojcjsecretariat.dhc@nic.in>

From: "pundir l<unal69“ <pundir.kunal69@gmail.com>
To: "Vijay Sharma" <delhihiglicourt@nic.in>
Seflfl Friday. February 1, 2025 4:21:19 PM

PM

5"b5e¢t_: Complaint Regarding Nuisance in Court Premises Due to Advocates‘
Celebrations H,/* . 1,4(P 1'

Respected Sir, K _ H
Qt IAC 1- J V

l am writing to bring to your attention the growing nuisance in the court
%\Q'O§\‘.,») ,.,fit‘

premises in Delhi subordinate courts due to the loud celebrations of ‘ :J2\j_\_‘fe_f_E__,
advocates on the occasion of their nomination. lt has been observed that V
many advocates are using bands, loudspeakers, and other amplifying / \~‘~"C(-
devices, causing significant disturbance to the working environment of the
court.

The excessive noise not only disrupts court proceedings but also causes ‘W.
yfinconvenience to litigants, judicial officers, and other individuals present in the i1¢\-Q}:. . . -ix -

xx'\0 \%
iql‘-'

)‘}>premises. As court premises are meant to maintain decorum and discipline,
such activities hinder the smooth functioning of legal proceedings.

l humbly request you to take immediate action in this matter and implement
necessary measures to curb this disturbance. Strict enforcement of noise
regulations and appropriate guidelines should be issued to ensure that such
disruptions do not take place in the future.

Your prompt intervention in this matter would be highly appreciated,

Thank you.
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i
If lii light otilicsc coiiccriis, I liiiiiilily request Your Lordship lo consider directing

F; tlic rclc\':iiii iiiiilioi'itics in iiitmiliicc iiii (l|lllllL' iioiiiiiiiilioii process through e-filing.
. This \\'lll liclp iii:

I I I

Ti 1. Reducing paper wiistage and promoting an cco-friendly system.
2. Maintaining decorum ' ' 'within court premises by minimizing rallies and

! gatlierings.
3. Preventing disruption of judicial proceedings due to election-related

activities.
4. Ensuring public convenience by avoiding crowding and nuisance.
5. Aligning the no ‘ 'mination process with the exist‘mg e-filing system of the

courts for greater efficiency.

s

, Your L,orclship’s intervention in this matter Idwou greatly benefit the legal
3 fiaterriity as well as the ub1'p ic at large. I hope for your kind consideration and _

necessary action to address these concerns.

| Thank you for your time a

. g_ '
M ,.. ;y;'/‘T’

Z Yours si

nd consideration.

.s~ it

Adv. Jai Ram Garg,
ncerely,

, o/2349/2005
Mob no. 9811033341

Chamber no. 912, Lawyers Chamber Block,

Rohini Court, Delhi.

Copy to:

l. H0n’ble Chief Justice ofDelhi High Court
2. All District Judges ofDelhi.
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